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Joint Report on Action Taken to Implement the Central Government
Policy of Clean and Green Fuel in Bengaluru, Karnataka

1.0 Background

In Original Application No. 183 of 2016 (SZ) in the matter of Sh Vinay Shivanand
Naik Vs State of Karnataka & Ors. Hon’ble NGT, Southern Zone, Chennai issued directions
to Bengaluru Metropolitan Transport Corporation (BMTC), State of Karnataka to come up
with an action plan to implement the clean and green fuel policy. The Hon’ble Tribunal also
referred to the earlier order of Vardhaman Kaushik Case before Hon’ble NGT, Principal
Bench, Delhi regarding directions to the Delhi Government to change all the old public
transport vehicles to curb the pollution on account of use of old motor vehicle in the area.

2.0 NGT Directions

Hon’ble NGT vide order dated 16.07.2021 mentioned that “11. If the Government of
Karnataka as well as the Bengaluru Metropolitan Transport Corporation (BMTC) can
furnish a concrete action plan, which they envisaged for the purpose of replacing the old
diesel vehicles to new green and clean fuel vehicles with shorter time line, then this Tribunal
can accept their action plan and pass appropriate orders giving direction to implement the
same within the timeline undertaking by them or to be fixed by this Tribunal. ....

15. The State of Karnataka, Transport Department and also the Bengaluru Metropolitan
Transport Corporation (BMTC) are directed to come with an action plan for replacing the
old vehicles with new environment friendly vehicles with shorter timeline in the Transport
Corporation as well as in the Bangalore City.

16. The Central Pollution Control Board as well as the Karnataka State Pollution Control
Board are also directed to come with further reports regarding the action taken by them for
implementing the Central Government Policy of clean and green fuel in the State of
Karnataka, especially in Bangalore City and also the direction given by the National Green
Tribunal, Principal Bench, New Delhi in this regard.”

Copy of Hon’ble NGT Order appended as Annexure 1.
3.0 Action Taken

In compliance to the aforesaid order of Hon’ble NGT dated 16.07.2021, CPCB, RD,
Bengaluru conducted a meeting through video conference on 10.08.2021 to discuss the status
of implementation of the Hon’ble NGT directions with Bengaluru Metropolitan Transport
Corporation (BMTC) and Karnataka State Pollution Control Board (KSPCB). BMTC
explained the status of compliance of the Hon’ble NGT directions in the aforesaid order dated
16.07.2021. In the meeting, Karnataka SPCB was requested to arrange for the action plan
with timelines for implementation of Central Government Policy of Clean and Green Fuel in
Bengaluru, Karnataka.
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CPCB, RD, Bengaluru had a meeting to discuss the Action Plan with timelines
submitted by BMTC on 17.08.2021 at Parisara Bhawan, Karnataka State Pollution Control
Board, Head Quarter, Bengaluru.

4.0 Status of Compliance

Bengaluru Metropolitan  Transport Corporation (BMTC) vide letter no.
BMTC/CO/ME/404/2020-21 dated 16.08.2021. It has been mentioned in the report that out
of total 6512 buses, 3797 buses are of BSIV make. Whereas, remaining 2715 BS 11l buses
will be replaced with Electrical and BSVI buses by 2024. The timelines for replacing 2715
BSIII buses as given by BMTC are provided below;

S.No Number of Old | Time line Remarks
Vehicles to be
replaced with Electric
and BS VI buses

1. 1033 BSIII buses 31.03.2022 | All the BS 111 buses will be replaced by
Electric and BS VI make buses only if
funds are provided by Government of

2 550 BSIIT buses 31.03.2023 | Karnataka for purchase of new buses
and vehicles ply & assured kilometers
are achieved.

3. 650 BSIII buses 31.03.2024

4. 482 BSIII buses 31.03.2024

It was also mentioned that, out of 3797 BS IV buses, 2158 BS IV buses were newly
purchased from 2017 onwards. Further, remaining 1639 old BS 1V vehicles will be scrapped
in phased manner as per the scrapping policy of Government of Karnataka until the draft of
the Motor Vehicles (Registration and Functions of Vehicle Scrapping Facility) Rules, 2021
are notified.

BMTC has also mentioned about the emission checking procedures for the vehicles followed
to keep a check on the emission levels below the permissible limit. Copy of the report
provided by BMTC is appended as Annexure 11.

5.0 Concluding Remarks

The timelines for replacing the BS I11 vehicles to BS VI vehicles and scrappage
of old vehicles provided by BMTC may be considered by the Hon’ble Tribunal. The emission
standards for Bharat Stage VI (BS VI) for the vehicles manufactured on or after 1% April
2020 notified by the Ministry of Road Transport and Highways vide G.S.R. 889(E) dated 16"
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September, 2016 will be in place in Bengaluru, Karnataka with the induction of BS VI
vehicles as agreed by BMTC.
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ORDER

1. As per order dated 24.09.2020, this Tribunal had considered the
affidavit filed by the Chief Mechanical Engineer (Production) of the
Bengaluru Metropolitan Transport Corporation (BMTC) which was

extracted in Para 4 of the order and tt;i.'en,f passed the following order:-
< "":._.. 7 . .,
“5. On going through 3 the ‘l}ﬁ‘iduvit, it appears that nothing
fruitful has happened in converting the old vehicles in a phased manner to
the new eco-friendly vehlclesw'and still they are in the process of tender of

purchasm? new electrzcgty ’veh‘lcle and 'shifting of old vehicle of BS - VI

S

They have not Qiven any time line within w g things
imp ';amented As per the previous order, w only
/ aluru Metropolitan Tra sport Corpomtzon ( also the

g
tatc Karnataka to come with anaction plan in this regard.

V 7. When thzs was poi ed out, Sri. Darpan, the |

f? earing for the 15t respondent submitted that they will e with a

\

oper action plan in this regard on the buszs of the policy th ta
?men to_how,they are going t lem t the %1
lzcy w oducmg the new mo 1cles in ce of old
ehzcles which are plying in the state.
8. Even earlier in Varad@maggKaushik case, the P&qp e/Be
tz Green Tribunal iwected the Delhi Govern to chan
Hs@ ol lic transport vehiclesito clean and green fuel
ecosfriendly vehicles to curb

iblés\zn

\- In deczszon the Princi
u mtdlre TRL!W

1 unner S0 as to m ‘%ezr St i{nendly and

of that no eﬁ‘ectzv have been taken by the
Governments including the 1t respondent herein to implement that

W
(3
LU

ient vellicles
uﬁe/éf 0
\Bn?cb/ N reen

ents’/rl nt the

lution on accou

direction in the respective States.

11. There was already a direction by the Hon'ble Apex Court as
well that after 01.04.2020, no BS-1V Vehicles should be registered and
some relaxation has been made for purchasing BS-IV Vehicles only for
public utility vehicles in respect of Corporations and other departments till
that period and not for public transport system.

12. So considering the circumstances, we feel that some more time
can be given to the Bengaluru Metropolitan Transport Corporation
(BMTC) as well as the State of Karnataka to come with a proper action
plan for changing the old wvehicles in a phased manner as directed in
Vardhaman Kaushik’s case with clean and green fuel technology.



13. So, they are directed to submit an action plan with specific
time line, instead of giving a vague time line within which it will be done
with necessary budget provision.

14. They are directed to submit the report to this Tribunal on or
before 24.11.2020 by e-filing along with necessary hard copies to be
produced as per rules.

15. The learned counsel appearing for the Bengaluru Metropolitan
Transport Corporation (BMTC) is directed to serve the copy of the report
submitted by them dated 23.09.2020 to other counsel appearing in this

matter before the next hearing date.
16. The Registry is dlrected to communicate this order to the

above said officials through. e—mazl zmmedmtely so as to enable them to
” )

comply with the dzrectloﬂ

\.v‘n, o

7/
2. The case was posted to 24.11. 2020 for consideration of further action

\ A

taken report to'ﬂed by th\‘ uthorltlgs There‘, the matter has

T

ted M/s urana for re 5 &6,
Mr. ‘ \ esented 4th ﬁ v Prasana
TR Z

.
represented 1‘ Giri W re ent, Mrs. Me.

Saraswathy represented 9t respondent and Mr. Bharadwaja Rama

Subramaniam along with Mr. Nalina Gouda represented 11th

respondent.



4. We have received the reply affidavit dated 14.07.2021 e-filed and
received on 15.07.2021 filed by the 3rd respondent to the written

submission of the applicant dated 27.05.2021 which reads as follows:-

“The Third Respondent in the above case begs to file the

following reply to the wrztten submissions of the  Applicant

which _were_filed on 27 05-2021 .
&w
The above petition is ﬁled‘durmg tzﬂe year 2016. During the year

I' Wi

2016 BS-III emission norms“‘were prevailing. It is submitted that

=

having regard to emlssz‘qlz noxms whlch were prevailing then, the

’tlon is ﬁled SRR
b/

hat BS:IV  emission. - norms.__are imple

ent as per the gprovisions of Motor
22017 MM@&M

E

m:i
fan
B a@ge I \ 45 1.
S
t

NOx [CO
1

7.0, 4.0

arat 3
‘ —
Bharat Stage ‘
Bharat Stage VI 0.40 1.3 0.13 0.01

3. That the emission norms for BS-VI CNG and diesel buses are as

follows :
Emission UuomM BS4 BS6 % reduction in BS6
) diesel emissions
Diesel CNG Diesel CNG from BS4




Cco (gkWh) |15 1.5 1.5 1.5 No change
HC (gkWh) | 0.46 0.13 72% reduction from
BS4
NMHC (gkWh) 0.55 0.16
NOX (gkWh) | 3.50  3.50 040 046 89% reduction from
BS4
CH4 gkWh 11 e 0.50
,:»’,_ L (‘,,’l; f “;‘
PM Mass | gkWh 0.02 003 5}.{«0,01\, 0.01 5-% reduction from
A BS4
N> BN L/
BYLTH
A A A

This ?dent herewith produczng 71(‘»3 e-mail co ication dated
-2021 sent by the %Manugfé’r of M/s. Ashok Leylandyavho are

S are

t deeseWe more enwroWndly i

orms vehicles. It is submitted that in view o

igsel buses are bettem

en C ared to BS-VI C uses.
ub ourt was ple
12 iermz ng this respon

as follows :

“Learned Counsel also submitted that even the Hon'ble Supreme
Court in M.C.Mehta Vs. Union of India ((2002) 4 SCC 356) though
found that the analysis emphasizes the need for change to non liquid
fuel like CNG or LPG so as to improve the air quality in this country,
it was also fund that the CNG vehicles are 15 times better them Euro
IT diesel vehicles and only Euro 1V diesel vehicles are comparable to
CNG wvehicles and in such circumstances, permission be granted to

purchase the BS 1V norm buses. It was also submitted that the diesel




©

buses to be purchased are for plying in the State outside the Bengaluru
city and those buses would enter the city of Bengaluru only to drop

and take the passengers from the Bus Stand”.

The submissions made by the learned Counsel appearing for the
applicant is also noted in the said order dated 12-01-2017, which is as
follows :

“Learned Counsel also argued that the quality of CNG fuel now
available in the market 'hc'zs\fjm?)roz}ed compared with the CNG
- ,\""/I»"""‘/‘
available at the time when .tzbé;Hbﬁ.’b'lﬁ Supreme Court considered the
TN AR
issue in M.C.Mehta Vs Union gﬁ‘lind{a ((2002) 4 SC 356) case and at
1 /3!
present the efficiency of CNG ﬁ;efl-\ and the CNG wvehicles cannot be
Sty LA
compc? the Euro IV vehicles and they could o e compared to
) y
VI norm buses and in such circumstances, isgion may

that the emission of BS-VI vehicles are comparable to Clig

e environmentm in tile.

'ch%noted by this

mot ?tend now that on

ourt in order daz@ 01

CNG buses sho@ ew
W*t luw 10
-l 'make by BS-VI make

emevert Periiission. is ll wyears old
replaced by BS-VI ve s which will reduce the

vehicles will be
pollution to a larger extent.

With reference to para 2 to 2.2, it is submitted that the observations
made by this Hon’ble Court that the grant of permission to purchase
diesel buses will not enable this respondent to contend that they need
not switch over to CNG buses was the observation made by this
Hon’ble Court having regard to the fact that the old buses of BS-1, BS-
IT and BS-1II was sought to be replaced by purchasing BS-IV make
buses. After the orders of this Hon'ble Court, from 01-02-2020, BS-VI
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pollution norms are introduced. The emission standards of BS-VI
norm diesel buses is comparable with emission standards for BS-VI
CNG buses. Infect the diesel BS-VI buses are better environment
friendly than the CNG buses. Therefore the said observation will not
entitle the applicant to contend that CNG buses alone should be
operated.

10. With reference to para 3, it is submitted that the application was filed
by the respondents to purchase m all 3,672 BS-1V norm compliance
buses by the State CorpOratzqm,Ihe stutement of the applicant that the
only 1000 buses were allow;evf for bezng purchased by this Hon’ le

Tribunal on 12-01- 2017 is not a to?rect statement. This respondent in

compl' with the Onkl-f this Hoti’ble Trzbunhmsszon was
—rr
%

t for to_purchase 2,672 BS-IV-norm compliance bus the

oration. Out of which this respondent co
ed in 4 of the aﬁ%‘

z%t s "

thﬁerence to para 4, it is s%amltted that this respon,

wies

is o ap the bus
a\t\wnn&%any grievance abo {

BS-TVAle! ﬁmm:mmﬁm? ¢ @0ndents have
not purchased an icles after 01-04- which are of make of BS-

I, BS-1I and BS-II1.

12. With reference to para 4.1, it is submitted that no fresh registration of
BS-III buses are made by the transport department of Karnataka after
01-04-2017 and after 01-04-2020 only buses which are of BS-VI make
are registered by the transport department which were purchased as
permitted by this Hon'ble Tribunal. The question of registration of
BS-III buses after the said dates do not arise at all and this respondent
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is also not purchasing any BS-III buses and therefore the question of

registration of buses will not arise at all.

. With reference to para 4.2, it is submitted that the buses used for

public transportation have been mentioned correctly. The BMTC is
not operating any buses by taking on lease. Efforts were made to
procure electrical buses on hire basis under FAME-I scheme
promogulated by Central Government. But the efforts have not been
fruitful  for various reasons. The Central Government has
promogulated FAME-II sd’renw whzch enables the State Road
Transport Corporation to avazl mcéntwes to hire electrical buses. The
proposal to hire 300 electrzcal buses zs in the process of finalization. 90
electrical buses are sougl«:iL to' be mtroduced under Smart City
Progrdma of the CentmLGovernment Letter of A ated 05-02-
ued.to NTPC Vidyut Vyapar Nigam Limited, Ne lhi to

1 is iss ]
/7 R
/ 0 electrical buses oms hire basis. The sai idyut
Nigam LiMeﬁ%Mxecute the

ing wvehicles.

-

C.ﬂhta case the directions ‘uere issued to reduce the op
d§e el isston norms which we@mﬁ

@8‘1 iesel vehicles are \nbl ew
nC l‘bﬂs?\aln aﬂemzmgg‘rpd’u‘heat and it also
emit Y “%W#m ‘ealth.

. With reference to'para 4.3, it is submitt,

The requirement of executing a

Q..

at the applicant appears
to be more interested to help the producers of Retrofits. Fixing of
retrofits in the diesel buses to use CNG is not safe either for vehicle
and also for the public. It is submitted that the retrofits which were
operated in other parts of the Country have resulted in fire hazards. It
also leads to leakage of CNG. The diesel engine cannot be operated by
using CNG by fixing the Retrofits. The design of the diesel engine do
not permit the safe use of CNG as a fuel in the place of the diesel.
Fixing of retrofits to operate diesel buses. More than 94% of the diesel

12



15.

16.

buses are operated by all the State Road Transport Corporations in
India.

With reference to para 4.4, it is submitted that no action appears to
have been taken on the report of the committee appointed to suggest
the auto fuel policy. The recommendations furnished by the committee
were required to be implemented till 2025 on the view that the BS-VI
norms will be brought into force in the year 2025. The oil companies
of Central Government have sturted supply BS-1V fuel for being used
by vehicles 01-04-2017. It 1$ *submztted that from 01-04-2020 BS-VI

emission norms are mtroduced zmd -these norms are based on the

neutrality of all the fuels ze, the emlsszon which will be produced by
any one of the fuel wzll be 'on par. ivlth on other fuel It is submitted
that

ommittee swg&fsted the ﬁxmg of dev

r catalistic
atment o ,f:t}ze gases which are emztted at the Ws%f the

e/ﬂ{ e committee did notsuggest that the retr
, W%Msubmztted

w

d&%ﬂued to renew the é y
aj-’tﬁe’s pondents have

rect. Wik 'ﬁ%hgf S
comw co W '
d%a 4.5, it is su'

With  regar, ed that KSRTC is a

establishment which caters to the need of travelling public in various
cities of Karnataka and it is not operating for catering need of the
passengers travelling within the city. The transportation facilities are
provided by BMTC for the passengers travelling within Bangalore
City and its neighbouring suburbs. The KSRTC only carries the
passengers from its main bus stand of Bengaluru to the areas outside
Bengaluru who commence journey from Bengaluru or terminate their

journey at Bengaluru. All the highways which are leading to other

13



cities from Bengaluru are located at a distance of nearly 4 to 5 kilo
meters from Majestic Bus stand. The pick-up points are enroute for
going out of city. The KSRTC has also established satellite bus stand
in Bangalore City which are on peripheral areas of the City and buses
are also operated from Satellite bus stands. The say of the applicant
that KSRTC operates buses through Bengaluru and have dozen bus
stands for pick-up points and such pick-up points are scattered
throughout Bangalore Clty is not a correct statement made by
2017 was during the perzad when BS-III norms of emissions were in
force. The operation of KSRTC huses from bus stands to go out of city
is hlghly negligible length of the j ]ourney under taken by the bus. The
state hat the KSRI ‘Cl_h_as oh_e‘_yddzen bus sta

w erip area

ru City. The KSRTE buses are not usi \v\h
ps’/ BMITC for p or droppin engers. \

Bengaluru

Y is not ;jf/rect. It has.only 3 satellite bus sta

'/ regard to para 5.1, it is submitted that efforts w
w ir{t oduce electrical buses. But for various reasons the e
ere mstructure avalegulurm) tro
i)
cy of the above egfqﬁg‘“
change. At the time /t e “
g e in for //afte
y available for bei M
0771\-8.5? r;rRelB ﬁsj@dﬁr‘o e been
impr. rm re improved
from BS-1V $0 BS-VI norms. we circumstances the

operation of BS-VI norms diesel buses is permissible in law and they

)

also result in drastically reducing the pollution. That apart, the
emissions of diesel and CNG BS-VI norms is fuel neutral. There is no
difference whatsoever in the emission norms between the said two
fuels. Further in diesel buses are more easy to maintain than CNG
buses.

18. With regard to para 5.2, it is submitted that directions issued by
Karnataka Pollution Control Board (respondent No.4) was the subject

10

14



19.

20.

matter of consideration by the Hon’ble High Court of Karnataka in
W.P.N0.39432/2013. The said writ petition is disposed off by Division
Bench of Hon’ble High Court of Karnataka by order dated 01-07-
2015. Under the circumstances the applicant cannot think of
projecting the orders of the Pollution Control Board in the present
application.,

With regard to para 5.3, 5.4, 5.5 and 5.6, it is submitted that during
the pendency of above applica’tion 'the respondents have replaced BS-,
BS-II and BS-1II norms busesby BS-IV norm buses in view of the
permission which was granfed by this Hon’ble Court by order dated
12-01-2017. The remammg olﬂuses will be replaced by BS-VI norm
buses as already submlttedkby this respondent Tenders were floated
for m‘cmg electrzcmeuses but for various reaso
trol of iaj‘ﬁ}mdents the respondents were not
t n/ process. Now as submitted above work

' ue;d for provldzrmz%ﬁMnd a tender

in;/ ducing 300 electrical buses on hire basis as stated

beyond the

e to car ward

es/ an /
ity to re:% Wutzo e

%\kz‘ wcles
>l 11fec}’lo yove of few

free flow of

irtue of these flyovers the

$ is also reduced
azm»a

the j

kzlom

vehicles to go out 0fBangalore Czty and

fﬂm&x@f

emission into the city is also reduced. Under the circumstances the
statement of the applicant that steps are not taken to reduce the
pollution is incorrect statement. The State Government has also
formulated electrical vehicle policy to provide subsidies to purchase
electrical vehicles. The assertion that polluted pays principle must be
applied to respondent No.1 is only a illusory one.

With regard to para 6, it is submitted that the contentions of the

applicant based on Dr.Bhure Lal expert committee and auto fuel

11
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policy are not the relevant on which the applicant can maintain the
above application as submitted above in view of the enforcement of BS-
VI emission norms. It is submitted that an expert committee can be
appointed to study the emission of CNG buses and BS-VI norm buses.
Such an exercise will result in demonstration that both the fuels are
displaying same emissions. The emissions which are tested by the
manufacturer of both the fuels is already produced before this Hon’ble
Court along with statement: of objections The assertions that BS-VI
buses have serious problems ,m meﬁtmgemzsszon norms is not correct.
It is submitted the vehzcles are now manufactured of BS-VI
compliance and the fuels supﬁlzed by oil companies is also BS-VI
compliance. Under the*arcymsmnce\g the question of having any
probl‘ not arise at u_ll So far as th.é directions

llution Boﬂrd are no long&r zmplementable m\w of th

nataka State

er of

t e Hzgh Court of Karnataka in W.P. No
Ver{ n that the esS has ordered,
;7 ‘to have retrofits from 2002 is not a correct state

o” ers related to Delhi only they do not relate to Bangalore

ai(gflzgt canmany grzevanceMmterm ylzca n

déﬁ respondent to purchase BS-IV norm buses dwléJ au
2@)&\7 defense raised o Ondent is valid in o) T/hé de

az&a{ spondent is in congonance with the sta@g(f “
reschihe otor Vehi Air (Pol%o / Cont

nt\ré‘con the applicant w @WH }0,’416 vv

mécyl@es ‘smg G and

l t 80 lakhs

fe{dllez New 0
opemtion in Ba re City. There are more

no lo

vehicles which a

than 1 lakh commercial vehicles and private buses which operates in
Bangalore City. In comparison to the same only 6,512 buses are
operated by BMTC. That BMTC is not a polluter of the air. Out of
total quantity of emission which emanated by running of 80 lakhs
vehicles the share of emission of BMTC is not even 0.09%.

21. With reference to para 7, the applicant has stated the proceedings of
this Hon'ble Court which are matter of records. The case is pending

for the reasons that the case was transferred to Delhi in views of filing

12
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of interim application for the reasons that there was no sitting of this
Hon’ ble Tribunal and the case is retransferred from Delhi to this
Hon’ble Court. From March, 2020 in view of covid-19 epidemic these
respondents has suffered huge loses. The State Government have made
grants to pay salaries to its employees. Apart from that the
respondents have also raised loans on their properties to meet the
recurring day to day expenses. The statement that the buses should be
retrofitted to use CNG .is not vmble contention. That the BS-IV
vehicles which are operated z;re prpmded with mechanism of spraying
urea at the exhaust pomt of engme whzch greatly reduces the gases
pollution. The KSRTC is not operatmg 14336 non BS-1V buses in
Bangalore City. The furth@r sfatement that 9,715 buses are operated

in Ba 0

re City by KS_RTC is mzsleadmg statem~ trucks are

ch a@ed on
ehicles

\

rated by rtspondents and-there are.no buses
ws/ The respondents will replace all BS-I
bth -VI norms es w isa fuel and co
C the replacement of the BS-I to BS-III norm buses S-
w IY/ buses have reduced the pollution and this responden\ ”
lt %‘V ‘Mw to replace thMeleS b I n
dﬁ Infact the applicant himself has stated befor 4

Cbg( t BS-VI norms ¢ omparable to CN(QSJS wM

ourt in the order /12/

“l’s& ece?ed by this Hon'ble W
ndéx\(hgz mstancest ntention zc/ re a d

liable to be rejected, pyv" /,
\ ar Nt mm »P

plem ca “’ ”to m the diesel
engine buses wit G. Such adaptati dangerous to the public

safety. The burning of CNG will increase the heat of atmosphere apart

@ppjtc‘u set-up only to

from emitting may micro pollutants which are hazardous to the
health. The applicant is responsible in delay in the replacement of old
buses with new buses which are of clean fuel. The submissions that
large number of children in Bangalore City are suffering from astma is
far from truth. There is no such health condition existing in Bangalore
as on today. The applicant is relying upon some reports which are not

scientifically correct. The statement that nearly 9 out of 10 children in

13
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Bangalore are affected in their lungs is totally a misleading statement.
The State Government is collecting taxes on fuel, it is spending larger
amount in providing infrastructure like roads and other required
infrastructure to reduce the pollution.

23. Under the circumstances the above application may please be

dismissed.”

5. The respondents 2, 5 & 6 havg\fl;ed :é‘jmemo adopting the written

submission filed by the 3rd resﬁéﬁdgnfi‘:'j Y

6. The learned counsel appearin‘g“f’(');‘f th'e-““ap,plicant submitted that even in

ANy v
the prese W@l’}’ submission filed on behala the Bengaluru
I,'-/ﬂ 21015 | 1 "

;/ gport gorporatig !BMTC}, they \ay ot given any
time lin th{' ow they are going to replace the existin\v es to the
greeu c{ arifuel %

|B= —
oﬁsel appearing for %1e respondents 2
\‘\ @)
if some time! is %nted, they willfcome with full

W\ %

time li ighi

wi \\W@ the old™ vehi

. 9/,
<N TRIBON 4
- \__//’./

Metropplita

vehicles o een‘g\
) .

8. It may be mentioned }aat the matter i‘e year 2016. As early as

on 2014, the Principal Bench of National Green Tribunal has issued
certain directions in respect of replacing the old diesel vehicles with
new vehicles within a time frame in a phased manner in Vardhaman
Kaushik case. Though it was related to Delhi region, but there was an

observation that the same will have to be adopted by other States as
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well. Thereafter, the Hon'ble Apex Court also issued certain directions
to the Government restricting the user of BS IV diesel vehicles upto
31.03.2020 and thereafter, there was a direction to shift over to BS-VI
vehicles. The Motor Vehicles Department also issued directions in this
regard on the basis of the policy decision taken by the Central Pollution
Control Board. In spite of thosé ‘fasP"eC.tsl;‘the Transport Corporation is

not coming with an action plan a:s'fé how they are going to replace the

old vehicles with vehicles. E ‘

9. Though twed counsel -appearing for the Txan@orporation
'y, ~ '\

has st“at they are taking's steps forsphasing out the [l %ehicles,

they Fave n(;t given any details regarding number of S

ch vehicles
which Were pl‘ged out'and what is the stage of steﬁ thM have

takN‘us re@d as well. & U.I “

Zz
10.Thouvy have, mentioned infthe written s 1sslowm1tted
which wﬁ acte a%(e that they are for el“l vehicles
’ TREBONY

and also me that as. pe_r the guldelmes B diesel vehicles

are less emission of pol n and environment friendly than the CNG
vehicles, but, they have not mentioned anything about the steps taken
by them for shifting over to the BS VI vehicles and how much time they
require for replacing the old vehicles to new vehicles as well.

11.1f the Government of Karnataka as well as the Bengaluru Metropolitan

Transport Corporation (BMTC) can furnish a concrete action plan,
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which they envisaged for the purpose of replacing the old diesel
vehicles to new green and clean fuel vehicles with shorter time line,
then this Tribunal can accept their action plan and pass appropriate
orders giving direction to implement the same within the time line
undertaking by them or to be fixed by this Tribunal. But unfortunately,
such an exercise has not been déhe vléit_h.ef by the State Government or
by the Transport Corporation or other vaernment departments.

12. The Governmelwwned Trahsport Corporation ]“t be a model for

impleme@e Government: PohCY to ply« BIIV@

F J y o \‘.".\

vehicho;d PollutioN ™ Ny, S “
f/ \\

13. The !ib ission made in the written submission that the pﬁ
source “of pollution on‘account of the user of their:_E‘ehicl

=
neg“ and @ere are other solirges of pollutloleavaﬂu.
atmos“ is sﬁgkmg and it cafnot be a grou@far thsport

Corporaﬂ shirk esp nsibility. It ﬁ‘\@,consﬂtw mandate
P TRIBUY

to protect th onment .as _contemplated und ycle 48 A of the

t friendly

ge of

very

Constitution of Indla er, prc;lldmg%envu'onment as part of
Right to Life is also a fundamental right to be provided by the
Government to every citizens of the State as enshrined under Article 21
of the Constitution of India.

14. When these things were pointed out, the learned counsel appearing for

the Bengaluru Metropolitan Transport Corporation (BMTC) as well as
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the State Government submitted that if short time is granted, they will
be able to come with a clear action plan from the Government as well as
from the Transport Corporation to replace the old vehicles with new
model vehicles of environment friendly nature, so as to make the
Bangalore City an environment friendly city. With a hope that they will
fulfil the promise given befora -".fthiils _"I?rtbunal, so as to enable this

Tribunal to dispose of the case in:anl'effe'/ctive manner, we feel that some

more time can be&anted to thern for that purpose.‘

15.The State %ataka, Transport Department and Q Bengaluru

r S 4 \

Metrow Transport C:Qrporatlen (BMTC) are d1rected“1e with

an agtion Ia:n for replacing the old vehicles with n:n%n environment

frienMrd%Wlthshorztér time line in the TfanspcI éoMon as
weluthe B@alore City. & Q

16. The (w Polzry()n Control Board as well as$ KatWa State

Pollutio ol Bo @re also directed to&m vs;it r reports

regarding th*n taken by tBem for 1mple$ng the Central

In the State of Karnataka,

Government policy of and green f

especially in Bangalore City and also the direction given by the

National Green Tribunal, Principal Bench, New Delhi in this regard.
17.They are directed to file their respective reports to this Tribunal on or

before 26.08.2021 by e-filing in the form of Searchable PDF/OCR
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Supportable PDF and not in the form of Image PDF along with
necessary hardcopies to be produced as per Rules.

18.The Registry is directed to communicate this order to the Chief
Secretary, State of Karnataka, Principal Secretary for Environment and
Transport and also to the off1c1a1 respondents including Central

A 1. :._

Pollution Control Board CPCI%).,\’Karm}rfaka State Pollution Control

\\;\\\s -/' }:‘;
Board by e-mail immediately for\thénr ‘i/nformatlon and also to file their

ithin time frame

19.For co

derati

a”agopal)

O.A. No.183/2016
16th July, 2021. Mn.
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~~ BANGALORE METROPOLITAN TRANSPORT CORPORATION
CENTRAL OFFICES: MECHANICAL ENGINEERING (M) DEPT.: BANGALORE
Tel. No: 080-22537493 e-mail: cmem@mybmtc.com

No. BMTC/CO/ME (M)/}4/2020-21 Date: )b /08/2021
Annexure |l

Chief Law Officer,
Central Offices, BMTC,

Bengaluru.
Sir,
Sub : Original Application N0.183/2016(SZ) on the file of the NGT, Southern Zone,
Chennai.
Ref:- 1. BMTC/CO/LAW/1136/2020-21 DTD 29.7.2021.

ok ok ok kK

With respect to the above subject and reference, BMTC having total fleet of
6512, out of which 3797 buses are of BS IV make buses, in which 2158 BS IV buses were
purchased in the year 2017 onwards as per the Hon’ble NGT order dtd 12.1.2017.

Further, 2715 BSIIl make buses are available and BMTC has planned to replace all
2715 BS Il make buses by Electrical and BS VI make buses by the end of 31.3.2024. But
As per the plan, BS Il buses were not scrapped or replaced them by BS VI make buses
by the end of 31.3.2021 due to pandemic of COVID-19 during 2020 and 2021 due to the
lockdown imposed by Government of Karnataka, during 2020 and 2021, BMTC buses
were not operated, which leads to buses under utilization and buses not covered the
assured kilometers. BMTC was also not able to purchase the new buses due to financial
crisis.

As per scraping policy of corporation if the vehicles covers 8.5 lakh kms or 11
years whichever is earlier. Accordingly, BMTC is planning to change all 2715 BS Il make
buses by Electrical and BS VI buses as follows : --

1. 1033 BSIIl make buses will be scrapped and they will be changed by

inducting electric and BS VI make buses by the end of 31.3.2022.

2. 550 BSIIl make buses will be scrapped and they will be changed by
inducting Electric and BSVI-make buses by the end of 31.3.2023.

3. 650 BSIIl make buses will be scrapped and they will be changed by
inducting Electric and BSVI make buses by the end of 31.3.2024.

4. The remaining 482 BS Il make buses will be scrapped and they will be
changed by inducting Electric and BSVI make buses by the end of
31.3.2025.

5. Out of 3797 BS IV make buses, 2158 BSIV buses are newly purchased in the
year 2017 onwards. Hence, remaining 1639 BS IV buses will be scrapped in
a phased manner as per the policy of the corporation.

All BS 11l buses will be replaced by Electric and BS VI make buses only if any funds
are provided by GoK for purchase of new buses and vehicle are utilized and assured
kilometers are achieved.
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Road Transport and Highways on

Also, the draft notification issued by Ministry of

d as below: .
ent Vehicles:

e of registration of Governm

12"March2021 in its G-S.R 177(E) is state
r vehicles, owned

“52A: Non-Renewal of Certificat

Notwithstanding anything contained in Rule 52, in the case of moto

by-
(i) Central Government and its Departments;

(ii) State/UT Governments and their Departments;
(iii) Local Government Institutions namely, the Municipal Corporations or

Municipalities or Panchayats;

(iv) State Transport Undertakings established
Corporation Act, 1950 (64 of 1950) and the Companies Act, 2013 (18 of 2013);

under the Road Transport

(v) Public Sector Undertakings;
(vi) Autonomous bodies with the Central Government and State Governments,

the certificate of registration shall not be renewed after the lapse of fifteen

years, as provided in Sub section (7) of Section 41, from the date of such certificate.”

From the above draft, it is understood that the certificate of registration of all
the Government owned vehicles will not be renewed after the lapse of 15 yrs and has

to be declared scrap.
After, final notification issued, BMTC will adopt the same in this behalf and the
said notification will be effected in the corporation. Till, finalization of the draft

notification, BMTC will follow its own scrapping policy.

Following are some of the measures taken to reduce the smoke emission in the

buses operated by BMTC:
1. All 45 depots of BMTC are equipped with modernized smoke emission testing

facilities. Every bus in a Depot under goes a standard emission check every month

to ensure that the emission levels are maintained below permissible smoke levels.

If the bus is found to be emitting heavy smoke during en route operation, it will be

withdrawn from the operation immediately and will be subjected to necessary

repair works, will be ensured about the smoke emission levels within the
prescribed norms and then be deployed for operation.

3. BMTC has 15 online smoke emission testing machines duly authorised by the RTO
of Bengaluru. The said machines will be utilised for carrying out online smoke
emission test on all the buses every 6 months and obtaining authorised PUC
(Pollution Under Control) certificates for displaying them inisde the buses. If the
smoke emission level in a vehicle is more than the prescribed level, the vehicle will
fail to pass the smoke emission test and PUC certificate will be not be printed.

Such vehicles will be subjected to necessary repair works, wherein the emission

—
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will be brought within the prescribed smoke emisison limits and then undergoes

the online test, once again for obtaining the PUC certificate.

Thanking you,
Yours Faithfully,
Cr\1’i_‘ef M%ﬁ.&ngineer
W= -
Copy to:

1) PS to MD, BMTC, Central Offices, Bengaluru, for kind information of MD, BMTC,
please.

2) PS to Director (IT), BMTC, Central Offices, Bengaluru, for kind information of
Director (IT), BMTC, please.

3) Mrs. Selvi. P.K. SCD, CPCB, RD - Bengaluru, for kind information and necessary
action.

4) Member Secretary, Head Office, M.G.Road, KSPCB, Bengaluru, for kind
information and necessary action.

25 Scanned by CamScanner



